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ORDER

Counsel for Petitioner present. He submitted that as per the previous orders the
private notice has been sent to the Corporate Debtor and he has not received the
acknowledgment. He is directed to file an affidavit along with the copy of the
notice and postal receipt and acknowledgment. Counsel for the Petitioner is
further directed to file an affidavit and bank certificate by making compliance
with the provisions of 9(3)(b)and(c) of I&B Code, 2016. Put up on 24.07.2107

at 10.30 A.M.
.\(\ B R B i M
(S. VIJAYARAGHAVAN) (CH. MOHD SHARIEF TAR1Q)
MEMBER (TECHNICAL) MEMBER (JU?f {AL)
ghk /



